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The learned cd$insel for the respondents has
stated that| sri R.B, Sind and Sri ‘Mansooh aAhmed|were

although junior in the eniiry grade in general lige, but
after Passing the accoun th examingation they had ¢ome in

the account|line and werellin the cadre of L.S,G qfficial
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0f Accounts| line where thély were confirmed,

But since sri Rl.B. Singh and Sri Mansdob Ahmeﬁ

were junior (to the petitigher in' L.S.G Cadre theyl could ﬁot
be entitled for promotion bcainst the post of CGenleral Line
in H,S,G.=II Cadre in preflerence to the petitionepr whose
seniority in relstion to dther L.S.G officials inp luding
Sri R.B. Singh and sri Manl$oob shmed ought to have been

reckoned for considering the promotion against the¢ post of
General Line| $nd H,$.G.II Cadre and the petitiondr zlso
cught to have been consideled prior to consideration of

his juniors for promotion TgainSt the post of gengral line
in H.S.G-II Cadre,

In view of the dliscussion aforesgid, we| hold
that the petitioner who is penior to sri R,.B, Singh and
Sri Mensoob ghmed in the L{$ .G Cadre and the.petitioner’
was entitled |to be considengd for promotion prior to
Sri R.B. Singh and Sri Manséob Ahmed, For failurelof
the respondenits to consider the petitioner for pro#otion
from L.S.G, Chdre to H.5.G.llI Cadre prior to his jgniors
aforesaid, the promotion ofllthe juniors to the petitioner
cannot be held regular. Inllthe circumstances, we hereby

direct the respondents to consider the case of the
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